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1
UPON hearing the counsel the Court nmde the follow ng

ORDER

M. Ait Kurrar Si nha, | ear ned seni or counsel and | ear ned
counsel appearing for the candidates subnit that the candi dates who
have al r eady under gone and cl eared t he physi cal t est may not be
subj ect ed to t he physi cal t est again al ong with t he witten
exam nati on. It is submitted t hat al nost thirteen years have
passed after t he physi cal exam nation and, t her ef or e, t he
candi dat es may not have the sane standard which they acquired
thirteen years back. Ther ef or e, it is submitted t hat even i f

physical test is conducted it may be linmted to the nmedical fitness
of the candi dates.
Lear ned counsel appearing for the State seeks sonme tinme to get
clarification.
Post on 8.5.2017

( NARENDRA PRASAD) (RENU DI WAN)

COURT MASTER  ASSI STANT REGQ STRAR



